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GOVERNMENT OF PART C STATES
(AMENDMENT) BILL

Shri Dasaratha Deb (Tripura
East): I beg to present fourteen peti-
tions signed by fourteen petitioners
in respect of my Bill further to amend
the Government of Part C States
Act, 1951.

POINT OF PRIVILEGE

.Mr. Speaker: I received at about
5 p.M. last evening a letter from the
Chairman of the Council of States
which reads as under:—

“My dear Mr. Speaker,

At the sitting of the Council
of States yesterday (11th May
1954) a Member sought my per-
mission to raise a question of
privilege in respect of certain
statements reported to have been
made by Shri N. C. Chatterjee,
relating to the passing by the
Council of States of the Special
Marriage Bill, in the course of a
speech made by him at Hydera-
bad on the 10th May, 1954, as
President of the All-India Hindu
Mahasabha, at the concluding ses-
sion of the Mahasabha and pub-
lished in the local newspapers.
According to the newspaper re-
ports, Shri Chatterjee is alleged
to have said that it was a ‘wonder-
ful Parliament’ which was con-
sidering the Bill, and that the
Upper House ‘which is supposed
to be a body of elders seems to be
behaving irresponsibly like a pack
of urchins.’ Under my directions,
the Secretary of the Council has
written to Shri Chatterjee en-
quiring whether the statements
attributed to him have been cor-
rectly reported in the newspapers.

As Shri N. C. Chatterjee hap-
pens to be a Member of the House
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of the People, 1 am writing this
{0 you.”

1 think this note very much nar-
rows down the issue. I do not even
now express an opinion as I am keen
that the procedure should once for
all be settled after due consideration.
It is not a matter of the prestige or
dignity of this House or that House,
and not a matter to be considered on
party lines, or with a kind of feeling
or pride for one’s own House. Both
the Houses together form Parliament,
and the prestige of one House should
be equally zealously and jealously
guarded by the other House. But we .
want to be clear as to what the pro-
cedure should be for initiating pro-
ceedings, if at all they are thought
to be necessary, in case a Member of
one House is to be—I would not say
charged—even approached for a
preliminary explanation in a matter
where the House feels that its dignity
has been offended. Whatever decision
is taken will apply equally to ins-
tances in both Houses, If we decide
on a particular way, then so far as
any Member of the Council of States
making any  allegations or as-
persions, as this House may consider
them to be, is concerned the procedure
will be the same as in the case of
a Member of the House of the Peo-
ple—as in this case—who is alleged
to have made them. It is from this
point of view that we have to look
at the question and come to a decl-
sion. I may repeat what I said yes-
terday that as this is the first oc-
casion which has arisen and as we
nave to build up some kind of pro-
per procedure and tradition, we may
discuss this matter in a dispassionate
way and come to an agreed con-
clusion in the interests of the rights
and privileges and also dignity of
both the Houses of Parliament. It
is not a question of this House against
the other House. Let there be no
misimpression ' on that question.
Therefore, I had said that I would
have the discussion postponed.

Now, in the light of this letter
which I have received from the
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Chairman of the Council of States,
1 should have personally thought, if
the House agrees, that the matter
may be thrashed out in the Privi-
leges Committee of this House where
there will be ample time to discuss
these things. They may consult the
Members of the Council of States
formally or. informally and it will
be better if the Privileges Com-
mittees of both the Houses come to a
common agreed decision about the
procedure. I am not dealing with
the merits, but I am only dealing
with the procedure of initiation of
any kind of enquiry, not even the
proceedings. That is my suggestion,
but it is for the House to decide.

The Prime Minister and Leader of
the House (Shri Jawaharlal Nehru):
As you said, Sir, it is obviously
aesirable thatt some procedure by
consent of both the Houses or the
consent of you and the Chairman of
e other House should be arrived at
m this matter. In the present case
you were pleased to suggest that this
matter may be considered by the
Privileges Committee. Are you re-
ferring to the general question of
procedure of this particular matter
because it maekes a great deal of
difference? - I would like to know
which: it is.

Mf. Speaker: 1 am suggesting to
Tefer the general question: of proce-
dare when such questions arisd.
“That will be the most: important thing
and whatever they decide on the
general question will be followed in
this: particular case also.

Shri Jawaharial Nehrm: Perhaps
¥you remember; Sir, that this is not
the firat time such a question has
arisen:. About a year and a half ago,
or a little: mare, there was a case of
& Member- of the other House; it was
a case exactly similar' to this, only
in. the reverse, when a Member of
the other House msade a speech and
he was summoned at the Bar of this
House and the Privileges Committee de-
manded: an explanation: from him and
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all that; so that we have had an
example of this. At the present mo-
ment nobody has been summoned by
anybody, only a courteous letter has
been sent. Are we to hang up the
answer to that, because that is also
discourteous? = When the Chairman
of the other House has asked infor-
mation about the correctness of the
speech, is that letter to be hung up
so that the Privileges Committee may
consider about the procedure? That.
I submit is a great discourtesy to the
Chairman of the other House.

Mr. Speaker: I should not like to
carry on this discussion any
further, but I am afraid, so
far as the statement of facts
is concerned I am not able to
agree with the hon. Leader of the
House. I have seen the proceedings,

- which he referred to, on the question

of a Member of that House—Mr.
Sundarayya—being called upon to
give: an explanaﬁ.m. On a prelimi-
nary exanrination I' can: say that, even
assuming everything else to be on all
fours; that was a case of voluntary
submrisgsion to the jurisdiction of this
House. It was perfectly competent
for any Member of that House on
being summoned to come and say
just as what Mr. Chatterjee has said.
That disposes of the example on that
ground. Then again, this case is
quite different. I can quite appre-
ciate what the hon. Chairman has
asked for in his letter to me; but
the letter to Mr: Chatterjee, which
he read out yesterday, was more in
the nmature of a writ than in the na-
ture of a request. That letter is al-
ready before the House. The letter
says—I will just repeat again:

“...and to state that' aecord-
ing to the said report you appear
to have said in the course of that
speech, while referring to the
Special Marriage Bill recently
passed by the Council of States,
that it was a “wonderful Parlia-
ment” which was considering the
Bill and that the Upper House
“which is supposed to be a body
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of elders seems to be behaving
irresponsibly like a pack of
urchins.” The words quoted
have been made the subject-
matter of a question of privilege
raised by a Member of the Coun-
cil of States at the sitting of the
Council today on the ground that
they constitute a reflection on
the proceedings of the House and
a violation of the rights and
privileges of the Heouse.”

It is contended that this is something
in the nature of a charge-sheet. The
letter continues:—

“It has been further contended
that these words amount to an
indignity offered to the Coun-
cil...... ” (Interruption.)

Shri Syed Ahmed (Hoshangabad):
It is not a charge; it is only a state-
ment of facts.

Mr. Speaker: I am not interested
in this or that side; I am not interest-
ed in this or that House, and this
Member or that Member. Therefore,
1 said advisedly, let us approach this
question dispassionately. The letter
further says:—

“It has been further contend-
ed that these words amount to
an indignity offered to the Coun-
cil of States. Before the Chair-
man takes further action in the
matter. I am directed to request
that you...etc....etc....”

The ultimate object is of course to
ascertain the truth of it. The whole
tenor appears to me to be that of a
writ. I may be wrong on that point
and people may differ in their inter-
pretations. That is why I think the
question is important, so far as the
procedure is concerned and if the
House agrees I will refer it to the
Privileges Committee here and now.
If the matter were one of simply
asking for the correctness of the
statement it stands entirely different.
To my mind, it is not in the nature
of a request. What the Chairman
has written is unexceptionable. I
should suggest, even without going

13 MAY 1954

Point of Privilege 728@

into what the hon. Leader of the
House has said as to whether the
question should stand over, and with-
out prejudice to what the Privileges
Committee may ultimately decide
over the question of procedure, I
should suggest to Mr. Chatterjee that
he may make a statement, give it
to me and I can pass it over to the
Chairman of the Council of States.
That will satisfy the Chairman’s
desire to have facts and that will al-
so not prejudice the decision on the
procedural question. But. these are
all suggestions which I am making.

Shri N. C. Chatterjee (Hooghly):
Sir, I will certainly comply with
whatever is your wish. I only want
w make it clear that it was not my
mtention to create a breach or
cleavage between the two Houses. I
think it was my duty as a Member
of this House to bring it to the notice
of you as Speaker and my hon.
friends here at the earliest possible
opportunity after I had been served
with a writ or notice of that charac-
ter. Now, the only thing I am’ ask-
ing with your permission—I hope
you will agree and the House will
agree—is that I do not want to submit
to the jurisdiction of that House in
any manner whatsoever and I am
contending that under the Constitu-
tion the privilege of this House has
been equated to the privilege of the
British House of Commons. So far
as I have been able to understand the
constitutional  position, no Member
of one House can be made to submit
to the jurisdiction of the other House.

Mr. Speaker: What I am suggest-
ing is, as I said, without prejudice to
the rights of the hon. Member and
subject, of course, to the ultimate
decision by consent—I hope there
will be consent and agreement on
this subject—of both the Houses or
Privileges Committees of both the
Houses; the hon. Member may make
a statement in the form of a reply
so that that will solve the difficulty
of keeping the matter pending over.
I do not want the matter to be kept
over and the explanation withheld
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for an unduly long time from the
hon. Chairman. If the hon. Member
has said it, he has said it. I may al-
so say that prima facie I would have
wished him not to have said these
words.

Shri N. C. Chatterjee: I can assure
you, Sir, that I have been misreport-
ed, but I can communicate to you
exactly what I have said and it will
be for you to pass on the same to
the Chairman.

Mr. Speaker:
cient?

Will that be suffi-

Shri Jawaharlal Nehru: I have no-
thing to say about this discussion if
you are pleased to decide that it
may be referred to the Privileges
Committee. A little before that you
have been pleased to decide that it
will be a matter of consent of both
the Houses. Will it not be better if
the two Privileges Committees meet
together to consider—not this ques-
tion I mean—but the wide issue?

Mr. Speaker: That is what I said.
I said that the two Committees may
meet together, discuss the matter and
come to some common agreed pro-
cedure.

The Minister of Law and Minority
Affairs (Shri Biswas): May I say...

Some Hon. Members rose —

Mr. Speaker: Order, order. 1t
seems, since yesterday morning when
Shri N. C. Chatterjee made the mo-
tion or mentioned the point of pri-
vilege, the question at present, to my
mind,—hon. Members will excuse me
—is more dominated by feelings than
any other thing.

Seme Hon. Members: No, no.

Mr, Speaker: I am prepared to ac-
cept that no. I am merely stating
my reactions. What I want is that
all such questions of importance,
which set a precedent for the future,
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for all time to come, should be dis-
cussed dispassionately, in an at-
mosphere which is free from any
kind of feeling or bias. That is why
I am keen or rather particular that
there should be no discussion merely
by reference to precedents in other
countries. There are precedents in
other countries. But, we have to
develop our own. We have to see
what is best in the interests of our
own country rather than take from
outside. That is why I suggested
joint consultations between the Privi-
leges Committees of both Houses. 1
am sure they will come to agreed
conclusions. In thre meanwhile, the
position will be clarified so far as
this particular matter is concerned
by Shri N. C. Chatterjee giving a
statement of facts to me to be for-
warded to the Chairman of the Coun-
cil of States. I think that should be
quite a satisfactory solution.

Some Hon. Members rose—

Mr. Speaker: Order, order. I shall
first hear the hon. Law MMnister.

Shri Biswas: What I wanted tosay
was this, just to dispel the mis-
apprehension on a question of fact.
The position is that the Chairman of
the Council of States has not yet
taken cognizance, nor did he take
cognizance, of the complaint which
was made to him. Before he took
any steps, he wanted to be satisfied
whether the newspaper report upon
which he was called upon to take
action was correct or not. That is
about all. He has not yet taken any
cognizance. The use of the words
‘taking action’ in the letter of the
Secretary of the Council of States
seems to have given rise to a mis-
apprehension as if the Chairman was
in seisin of the matter and was
contemplating disciplinary action or
action -for breach of privilege against
a Member of this House. Nothing of
the kind. Let me assure you that
that was not intended and that was
not actually the case. He did not
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Constituencies
take cognisance of this matter. He
has to be satisfied as to the truth of
the newspaper report. The question
of taking any steps would come
subsequently. That would depend
on the reply which came from Shri
N. C. Chatterjee. That was made
quite clear in the letter of the Secre-
tary.

Mr. Speaker: With agreement on
the question that the matter be re-
ferred for consideration to the Pri-
vileges Committee of this House as
also the Privileges Committee of the
other House, and that they may
jointly consult and come to agreed
conclusions, I do "not think we need
raise any kind of controversy at this
stage, which I am sure, will not be
to the dignity of either House.

Shri S. S. More (Sholapur) rose ==

Mr. Speaker: 1 do not want to
hear anything more. Order, order.
I am referring the question to the
Privileges Committee of this House
which will act in the light of what
I have said above.

Shri S. S. More: I want to seek
an assurance, with your permission.

Mr. Speaker: No, no. I do not
want anything at present. He can
give it to me in writing. I will see
it and if it is permissible, I will per-
mit him to take it up on some other
day.

That automatically drops the next
item of business on the agenda. Now,
discussion on Delimitation of Consti-
tuencies.

DELIMITATION OF CONSTI-
TUENCIES

Shri Vallatharas (Pudukkottai): I
want to raise a point of order. Last
night at about 10 ,0’clock. the Order
Paper was handed over to us. about
the business for today. The Deli-
mitation question is a very impor-
tant one. A number of resolutions
were tabled. One came up; but it
was not moved by the concerned
Member. Afterwards an attempt was
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made and it has come in the form
of a two hour discussion. This ig8 a
very important matter. Coming at.
10 o’clock last night, we had no time-
to prepare for the discussion. There
must be sufficient time. There have-
been many grievances that the order
of business in the House has not
been conveyed to the Members in
proper time to enable them to study.
I submit that this matter should not
be proceeded with today; it may be
taken up tomorrow.

Mr. Speaker: I was informed, and-
1 believe that I was informed correct-
ly, that whatever had to be done had.
to be done before the 17th. Looking
to the programme before the House,
there was no other alternative for-
me but to put down this motion for-
discussion as early as possible and I
got time only today. If the House
is agreeable, all that is possible will
be to proceed with the reply of the
hon. Minister and after he has finish-
ed, we may take this up. That would
give the hon. Members half an hour-
or so. Let me know from the hon.
Law Minister what time he will take
to reply to the debate on the Bill.

The Minister of Law and Minority-
Affajrs (Shri Biswas): About half:
an hour or so.

Mr. Speaker: It cannot be helped.

Shri Punnoose (Alleppey): Let us
stick to the schedule.

Mr. Speaker: Let us stick to the
programme. Dr. Krishnaswami.

Dr. Krishnaswami (Kanchee-
puram): I am deeply indebted to
the Leader of the House for having
given us this opportunity of dis-
cussing the procedure and the man-
ner of approach adopted by the Deli-
mitation Commission in delimiting
constituencies and re-adjusting re-
presentation. I intend placing be-
fore this House certain facts which it
cannot afford to overlook.

This House, after =ll, is interested
in its composition and constitution.
The Delimitation Commission is after
all a creature of a Parliamentary





